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Newborn death: Rights panel seeks
report from Health Dept, hospitals
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Days after the National
Human Rights Commission
(NHRC) sought a report
from the Haryana Govern-
ment over the death of a
newborn allegedly dueto the
non-availability of ventilator
support, the Haryana
Human Rights Commission
(HHRC) has also taken suo
motu cognisance of the inci-
dent and issued notices to
the state government and
district authorities.

Thenewborn died on July 2
after the family allegedly ran
from one hospital to another
in Hisar and Rohtak in
search of ventilator support.

The NHRC had issued a
notice to the Chief Secre-
tary on July 6, directing the
state government to sub-
mit a detailed report within
two weeks.

The HHRC Bench, com-
prising Chairperson Justice
Lalit Batra, Judicial Member
Kuldip Jain and member
Deep Bhatia, has directed the
Additional Chief Secretary
(Health)to submit a report on
the existing policy governing
emergency neonatal referrals
and inter-hospital coordina-
tion, district-wise availability
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Family members of of the newbom child in Hisar. FILE PHOTO

of Neonatal Intensive Care
Units (NICUs) and neonatal
ventilators in government
hospitals, and the measures
taken after the incident to
strengthen emergency
neonatal care and prevent
similar occurrences.

The Commission has also
asked the Director General,
Health Services, to furnish
details of the total number of
ventilators, including neona-
tal ventilators, in government
hospitals, their functional
status, equipment lying
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unused, under repair or non-
functional, including ventila-
tors supplied during the
Covid-19 pandemic, and
whether any state-level audit
of critical care equipment has
been conducted during the
past two years.

According to information
placed before the Commis-
sion, Hisar Civil Hospital
has only one neonatal venti-
lator in its NICU. Of nearly
40 other ventilators meant
for the ICU, around 25 were
reportedly lying unused in

storage, while about 13 had
become non-functional due
to technical defects.

The Commission has fur-
ther directed the Director of
Pt BD Sharma PGIMS,
Rohtak, to explain the treat-
ment provided to the new-
born, the reasons for the
non-availability of ventila-
tor support, the occupancy
status of NICU beds and
ventilators at the relevant
time, and whether any alter-
native armrangements or
inter-hospital coordination

were attempted.

The Director of Maharaja
Agrasen Medical College,
Agroha, has also been
asked to clarify whether the
child was referred to the
institution, the action tak-
en, the availability and
occupancy status of NICU
beds and wventilators, and
the reasons for the inability
to provide ventilator sup-
port. However, according to
available records, the child
was not taken to Agroha
and was referred directly to
PGIMS, Rohtalk.

The Civil Surgeon, Hisar,
has been directed to submit
the complete chronology of
the mewhorn's treatment,
referrals and movemnent from
birth till death, along with
medical records, details of
neonatal ventilators avatlable
on the date of the incident,
whether neighbouring gov-
ernment hospitals were con-
tacted before successive
referrals, and the action tak-
en against officials con-
cerned, if any.

The HHRC has also
sought a status report from
the District Medical Negli-
gence Board, Hisar, which
is probing the circum-
stances leading to the new-
born’s death.
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2 men tied to pole, given shocks
over theft suspicion in Raisen

NHRC Takes
Note After
Torture Video
Goes Viral

Bhopal: Two men were alle-
gedly tied to a pole, beaten
and given electric shocks by
villagers on suspicion of ste-
aling irrigation pump mo-
tors in Madhya Pradesh’s
Raisen district. The inci-
dent, captured on video, ca-
me to light after the footage
went viral on social media
on Saturday evening, pro-
mpting the National Human
Rights Commission (NHRC)
to take cognisance.

The assault took place on
July 4 in Karmodiya village
under Raisen Kotwali police
station limits. The victims,
residents of Dhaniyakhedi
village, were allegedly taken
toafarm after beingaccused
of stealinga water pump mo-
tor.

According to police, the
villagers tied the two youths
toapole, assaulted them and
allegedly subjected them to
electricshocksinanattempt

to force a confession and ex-
tract the names of others
purportedly involved in the
theft. The shocks were alle-
gedly administered usingan
electric fencing device in-
stalled around farms to keep
wild animals away.

The incident remained
undisclosed until the video
surfaced online. The footage
purportedly shows several
menbeatingthe victims whi-
letheyweretiedtoapoleand

administering electric
shocks, sparking widespre-
ad outrage.

The NHRC took cogni-
sance after its member, Priy-
ank Kanoongo, shared the
video onsocial media and sa-
id the commission had issu-
ednecessary directions.

Raisen SP Ashutosh Gup-
ta said the villagers had app-
rehended the two suspects
on July 4 on suspicion of ste-
aling irrigation pump mo-
tors before taking them to

the police station. “Several
stolen motors were recove-
red from their possession
andlegalaction wastakenin
the theft case. However, alle-
gations that the suspects we-
re tortured and given elec-
tric shocks came to light on-
ly afterthevideo surfaced on
social media on Saturday,”
hesaid.

Gupta said police imme-
diately registered a separate
case after the video emerged
and arrested two accused.
The arrested men, identified
as Jitendra Thakur and
Bhanwarlal Thakur, havebe-
en booked under charges of
assault and other relevant
provisions of the Bharatiya
Nyaya Sanhita (BNS). They
allegedly gave electric
shocks tothe duo. Efforts are
underway to identify and ar-
rest others seen in the video,
headded.

Police said the investiga-
tion is continuing and more
arrests are likely as additio-
nal suspects are identified
from the viral footage.

NHRC member Priyank
Kanoongo, shared the video
on social media and said the
commission has issued ne-
cessary directions
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Newborn death: Rights panel seeks
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Davs after the National
Human Rights Commission
(WHRC) sought a report
from the Harvana Govern-
ment over the death of a
newhborn allegedly due to the
nor-availability of ventilator
support, the  Haryvana
Human Rights Commission
(HHEC) has also taken suo
motu cognisance of the inc-
dent and issued notices to
the state government and
district authorities.

Thenewbom died on July 2
after the family allegedly ran
from one hospital to another
in Hisar and Rohtak in
search of ventilator support.

The NHREC had issued a
notice to the Chief Secre-
tary on July 6, directing the
state government to sub-
mit a detailed report within
two weeks.

The HHRC Bench, com-
prising Chairperson Justice
Lalit Batra, Judicial Member
Fuldip Jain and member
Deep Bhatia, has directed the
Additional Chief Secretary
(Health) to submit a report on
the exdsting policy governing
emergency neonatal referrals
and inter-hospital coordina-
tion, district-wise availability

Directs authorities to explain ventilator availability, referrals, treatment chronology

A

Family members of of the newborn child in Hisar. FILE PHOTO

of Neonatal Intensive Care
Units (NICUs) and neonatal
ventilators in government
hospitals, and the measures
taken after the incident to
strenpthen EMETFEncy
neonatal care and prevent
similar occurrences,

The Commission has also
asked the Director General,
Health Services, to furnish
details of the total number of
ventilators, including neona-
tal ventilators, in povernment
hospitals, their functional
status, equipment lying
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unused, under repair or non-
functional, including ventila-
tors supplied during the
Covid-19  pandemic, and
whether any state-level audit
of eritical care equipment has
been conducted during the
past two vears.

According to information
placed before the Commis-
gion, Hizar Civil Hospital
has only one neonatal venti-
lator in its NICU. Of nearly
40 other ventilators meant
for the ICU, around 25 were
reportedly lying unused in
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storage, while about 13 had
become non-functional due
to technical defects.

The Commission has fur-
therdirected the Director of
Pt BD Sharma PGIMS,
Rohtak, to explain the treat-
ment provided to the new-
born, the reasons for the
non-availlability of ventila-
tor support, the occupancy
status of NICU beds and
ventilators at the relevant
time, and whether any alter-
native arrangements or
inter-hospital coordination

were attempted.

The Director of Maharaja
Aprasen Medical College,
Apgroha, has also been
asked to clarify whether the
child was referred to the
institution, the action tak-
en, the availability and
occupancy status of NICU
beds and ventilators, and
the reasons for the inability
to provide ventilator sup-
port. However, according to
available records, the child
was not taken to Agroha
and was referred directly to
PGIMS, Rohtak.

The Civil Surgeon, Hisar
has been directed to submit
the complete chronology of
the newborn's treatment,
referrals and movement from
birth till death, along with
medical records, details of
neonatal ventilators available
on the date of the incident,
whether neighbouring gov-
ernment hospitals were con-
tacted before  successive
referrals, and the action tak-
en  against officials  con-
cerned, if any.

The HHRC has also
sought a status report from
the District Medical Negli-
gence Board, Hisar, which
15 probing the circum-
stances leading to the new-
born’s death.
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newborn-s-death-in-hisar-101783883019848-amp.htmli

Haryana human rights panel orders review of neonatal care over newborn’s death in Hisar

The commission has sought detailed reports from six authorities, including the additional chief secretary (health),
director general health services (DGHS), civil surgeon, Hisar, directors of PGIMS Rohtak and Maharaja Agrasen
Medical College (MAMC), Agroha, and the District Medical Negligence Board, Hisar

Published on: Jul 13, 2026 08:36 AM IST
By Neeraj Mohan, ROHTAK

The Haryana Human Rights Commission (HHRC) has ordered a review of the state’s neonatal emergency care
system on Tuesday, following the reported death of a newborn in Hisar on July 1 due to a lack of ventilator
support for nearly 24 hours despite the infant being taken to three hospitals across Hisar and Rohtak districts.
The HHRC's July 7, order, came a day after the National Human Rights Commission (NHRC) took suo-moto
cognisance of the matter on July 6.

The commission has sought detailed reports from six authorities, including the additional chief secretary (health),
director general health services (DGHS), civil surgeon, Hisar, directors of PGIMS Rohtak and Maharaja Agrasen
Medical College (MAMC), Agroha, and the District Medical Negligence Board, Hisar. The order mentioned that the
reports should be filed before the next hearing on September 1.

Calling the allegations a matter of “Grave public importance”, the commission observed that the incident points to
possible systemic failures in Haryana’s public healthcare system, including inadequate critical care infrastructure,
poor inter-hospital coordination and deficiencies in emergency referral management.

The action follows media reports that a baby born at Hisar civil hospital developed severe respiratory distress
shortly after birth and required immediate ventilator support. Since the hospital’s only neonatal ventilator was
reportedly occupied, the infant was referred first to MAMC Agroha and then to PGIMS Rohtak, where ventilators
were also reportedly unavailable. The family eventually shifted the baby to a private hospital in Hisar, where the
newborn was declared dead on arrival after nearly 24 hours spent travelling between hospitals.

HHRC noted that a preliminary inquiry by the health department had reportedly pointed to a communication gap
in locating an available ventilator. If established, it said, such findings would reveal serious deficiencies in
emergency response, referral management and coordination among government hospitals.

The order also mentions reports revealing that the civil hospital, Hisar, allegedly had only one neonatal ventilator,

which was already occupied, while a proposal to install another ventilator had not yet been sanctioned. It further

referred to reports claiming that although nearly 40 ventilators were available in the hospital, about 25 were lying
unused in storage and another 13 had become non-functional due to technical faults. Several ventilators supplied
during the Covid-19 pandemic were also reported to be either unused or awaiting repairs.


https://www.hindustantimes.com/cities/chandigarh-news/haryana-human-rights-panel-orders-review-of-neonatal-care-over-newborn-s-death-in-hisar-101783883019848-amp.html
https://www.hindustantimes.com/cities/chandigarh-news/haryana-human-rights-panel-orders-review-of-neonatal-care-over-newborn-s-death-in-hisar-101783883019848-amp.html
https://www.hindustantimes.com/cities/chandigarh-news/haryana-human-rights-panel-orders-review-of-neonatal-care-over-newborn-s-death-in-hisar-101783883019848-amp.html

Questioning the referral process, the commission stressed that referral decisions for critically ill patients must be
based on confirmed availability of ICU beds, NICU beds and ventilators rather than assumptions.

Among the key directions, the additional chief secretary (health) has been asked to submit the state’s emergency
neonatal referral policy, district-wise details of NICUs and neonatal ventilators, measures taken after the incident
and whether Haryana has any real-time system to monitor ICU, NICU and ventilator availability across
government hospitals. If such a mechanism does not exist, the government has been asked to provide a timeline
for implementing one, reads the order.

On July 6, NHRC had taken suo moto cognisance of the incident and issued a notice to the Haryana chief
secretary, seeking a detailed report on the incident within two weeks.
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Source: https://www.newsx.com/regionals/caught-on-theft-suspicion-tied-
to-pole-electrocuted-two-youths-tortured-in-mp-village-nhrc-intervenes-
247839/

Caught on Theft Suspicion, Tied to Pole, Electrocuted: Two Youths Tortured in MP Village; NHRC Intervenes

In Madhya Pradesh, villagers tortured two youths for allegedly stealing a water pump motor. They tied them to a
pole and gave them electric shocks.

Published By: Sudeep Singh Rawat
Published: Mon 2026-07-13 09:01 IST

A shocking incident unfolded in Madhya Pradesh'’s Raisen district after two youths were allegedly tortured and
beaten by a mob on suspicion of theft earlier this month. A video of the incident has gone viral, showing two
youths tied to a pole, beaten and given electric shocks by the villagers over suspicion of theft.

As per the report, this incident took place on July 4 in the Karmodiya village under Raisen Kotwali police station
limits. As per the Times of India report, the victims reportedly hailed from the Bairagi community in Dhaniyakhedi
village. These two were accused of stealing a water pump motor and were thereafter taken to a farm where they
were tortured.

Villagers Attempt to Force a Confession: Police

The villagers tied the youths to a pole and assaulted them in an attempt to force a confession out of them.
According to the police, the villagers also did this to make them reveal the names of others involved in the alleged
theft.

The video surfaced online on Saturday evening when the National Human Rights Commission took cognisance of
the incident. The NHRC has taken the video under consideration after its member, Priyank Kanoongo, shared it on
its official X handle with a caption that reads, “We are taking cognizance and issuing necessary instructions.”

In the video, the two youths could be seen tied to a pole while being surrounded by a mob of people who were
beating them and administering electric shocks to the victims. The electric shocks were given with a device
installed around to protect crops from wild animals.

Stolen Motors Recovered
The villagers caught the youths on suspicion of theft of irrigation pump motors and took them to the police
station, said Raisen Superintendent of Police (SP) Ashutosh Gupta, according to the report.

According to Raisen Superintendent of Police (SP) Ashutosh Gupta, the villagers caught the youths on suspicion of
theft of irrigation pump motors and took them to the police station. “Several stolen motors were recovered from
their possession and legal action was taken in the theft case,” Gupta said.

Case Registered Against Villagers
However, he also claimed that the allegation of the suspects being tortured came to light only after the video


https://www.newsx.com/regionals/caught-on-theft-suspicion-tied-to-pole-electrocuted-two-youths-tortured-in-mp-village-nhrc-intervenes-247839/
https://www.newsx.com/regionals/caught-on-theft-suspicion-tied-to-pole-electrocuted-two-youths-tortured-in-mp-village-nhrc-intervenes-247839/
https://www.newsx.com/regionals/caught-on-theft-suspicion-tied-to-pole-electrocuted-two-youths-tortured-in-mp-village-nhrc-intervenes-247839/

surfaced on social media. He further mentioned that police immediately took cognisance of the video and filed a
separate case against people who were involved in the assault. Police have arrested two accused in the matter,

and they are held on charges, including assault and other relevant provisions, while efforts to identify and make
more arrests are still underway.
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Source: https://www.hindustantimes.com/india-news/madhya-pradesh-
two-youths-tied-to-pole-given-electric-shocks-over-suspicion-of-water-
pump-theft-raisen-district-101783871793017.html

Tied to pole, given electric shocks: Youths tortured over theft suspicion in Madhya Pradesh

The youths were allegedly accused of stealing a water pump motor, and were thereafter taken to a farm, wherein
they were tortured.

Updated on: Jul 12, 2026, 22:44:53 IST
By HT News Desk

Two youths were allegedly tortured and beaten by a mob on suspicion of theft in Madhya Pradesh's Raisen district
earlier this month. The youths were tied to the pole, beaten and given electric shocks by the villagers over
suspicion of theft.

The incident reportedly took place on July 4 in the Karmodiya village under Raisen Kotwali police station limits,
while the victims reportedly hailed from the Bairagi community in Dhaniyakhedi village, reported Times of India.
They were allegedly accused of stealing a water pump motor, and were thereafter taken to a farm where they
were tortured, the report added.

Avideo of the incident surfaced on social media. HT could not independently verify the authenticity of the video.

Beaten to force confession, NHRC takes cognisance

The youths were allegedly tied to a pole in the farm and assaulted by the villagers in an attempt to force a
confession out of them and to make them reveal the names of others who were allegedly involved in the alleged
theft, Tol reported citing police.

After the video of the assault surfaced on social media on Saturday evening, the National Human Rights
Commission took cognisance of the incident.

The footage of the incident showed the victims tied to a pole while being surrounded by a mob of people, who
were beating them. The men were also administering electric shocks to the victims. The two were reportedly
given electric shocks using a device installed around the farms to protect crops from wild animals.

The video was taken note of by the NHRC after its member, Priyank Kanooongo, shared it on his official X handle.
“We are taking cognizance and issuing necessary instructions,” he said.

Seven stolen motors recovered in theft case: Police
The villagers caught both the youths on suspicion of theft of irrigation pump motors and took them to the police
station, said Raisen Superintendent of Police (SP) Ashutosh Gupta, according to report.

“Several stolen motors were recovered from their possession and legal action was taken in the theft case,” Gupta
said. However, he added that allegations of the suspects being tortured and being given electric shocks came to


https://www.hindustantimes.com/india-news/madhya-pradesh-two-youths-tied-to-pole-given-electric-shocks-over-suspicion-of-water-pump-theft-raisen-district-101783871793017.html
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light only after the video surfaced on social media on Saturday.

He added that cops had immediately taken cognisance of the video and filed a separate case against those
involved in the assault, and arrested two accused in the matter. The accused have been held on charges including
assault and other relevant provisions, while efforts are underway to identify and arrested the others.
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Satluj row: What legal records reveal about Jaswant Singh Khalra's lifework, and murder

What was the press note Khalra had prepared, which later became key to a CBI probe into alleged illegal
cremations of 'disappeared' people? How did Khalra's murder case proceed in court? We explain.

Written by: Divya Goyal 9 min readLudhianaUpdated: Jul 13, 2026 06:02 AM IST

Thirty-one years after his abduction and custodial death in 1995, Punjab’s human rights crusader Jaswant Singh
Khalra is back in public discourse, after his biopic Satluj was removed from an OTT platform and banned in India
within 48 hours of its release on July 3. On Saturday, the movie was also pulled off internationally from the
platform.

Known as Laawaris laashan da waaris (guardian of unclaimed bodies), Khalra, 42, had rattled the Punjab Police
and the then Congress government with his work on Punjab’s ‘disappearing’ men. Khalra was documenting the
alleged illegal cremations of thousands of bodies during Punjab’s militancy years, after the police had branded
them “unclaimed or unidentified”.

His disappearance in 1995 prompted a Supreme Court-ordered CBI probe into both his abduction and the alleged
illegal cremations. In 2011, the Supreme Court upheld life imprisonment for five Punjab policemen, including a
DSP, for Khalra's murder.

Here's a look at how the Khalra custodial murder case and the Punjab extra judicial killings case have been legally
documented, from the CBI to the Supreme Court.

How Khalra's case reached Supreme Court: Telegram by SGPC chief, wife's petition

Soon after Khalra was abducted from his house in Kabir Park of Amritsar city on September 6, 1995, Gurcharan
Singh Tohra, the then president of Shiromani Gurdwara Parbandhak Committee (SGPC) and a senior leader of the
Shiromani Akali Dal (SAD), sent a telegram to Justice Kuldip Singh, which he acknowledged receiving on
September 7, 1995.

The telegram stated that Khalra, who was then the general secretary, Human Rights Wing, of SAD, was
“kidnapped by the police.” Treating the telegram as a habeas corpus petition, the Supreme Court issued notice to
the Punjab home secretary, the director general of police (DGP), and SSP Amritsar.

Meanwhile, Khalra's wife Paramijit Kaur Khalra also filed a habeas corpus plea in the Supreme Court, under Article
32 of the Constitution. According to the petition, Paramijit also stated that her husband was investigating
“unclaimed dead bodies” and police excesses, and used to encourage families of victims to file writs in courts. She
further stated she “strongly believes that her husband was picked up at the instance of Ajit Singh Sandhu, then
SSP Tarn Taran, who had “several such allegations pending against him.”

Written by: Divya Goyal
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Jaswant Singh KhalraJaswant Singh Khalra and his wife Paramjit Kaur Khalra, who led the legal battle for 16 years.
(Photos: Special arrangement)
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Thirty-one years after his abduction and custodial death in 1995, Punjab’s human rights crusader Jaswant Singh
Khalra is back in public discourse, after his biopic Satluj was removed from an OTT platform and banned in India
within 48 hours of its release on July 3. On Saturday, the movie was also pulled off internationally from the
platform.

Known as Laawaris laashan da waaris (guardian of unclaimed bodies), Khalra, 42, had rattled the Punjab Police
and the then Congress government with his work on Punjab’s ‘disappearing’ men. Khalra was documenting the
alleged illegal cremations of thousands of bodies during Punjab’s militancy years, after the police had branded
them “unclaimed or unidentified”.
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His disappearance in 1995 prompted a Supreme Court-ordered CBI probe into both his abduction and the alleged
illegal cremations. In 2011, the Supreme Court upheld life imprisonment for five Punjab policemen, including a
DSP, for Khalra's murder.

Here's a look at how the Khalra custodial murder case and the Punjab extra judicial killings case have been legally
documented, from the CBI to the Supreme Court.
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How Khalra's case reached Supreme Court: Telegram by SGPC chief, wife's petition

Soon after Khalra was abducted from his house in Kabir Park of Amritsar city on September 6, 1995, Gurcharan
Singh Tohra, the then president of Shiromani Gurdwara Parbandhak Committee (SGPC) and a senior leader of the
Shiromani Akali Dal (SAD), sent a telegram to Justice Kuldip Singh, which he acknowledged receiving on
September 7, 1995.

The telegram stated that Khalra, who was then the general secretary, Human Rights Wing, of SAD, was
“kidnapped by the police.” Treating the telegram as a habeas corpus petition, the Supreme Court issued notice to
the Punjab home secretary, the director general of police (DGP), and SSP Amritsar.

Meanwhile, Khalra's wife Paramjit Kaur Khalra also filed a habeas corpus plea in the Supreme Court, under Article
32 of the Constitution. According to the petition, Paramijit also stated that her husband was investigating
“unclaimed dead bodies” and police excesses, and used to encourage families of victims to file writs in courts. She
further stated she “strongly believes that her husband was picked up at the instance of Ajit Singh Sandhu, then
SSP Tarn Taran, who had “several such allegations pending against him."

Story continues below. Subscribe to see fewer ads.

The Amritsar Police in its affidavit in the court said that “Khalra was neither arrested nor wanted by us in any
criminal case.” SSP Sandhu claimed in the court on September 23, 1995 that he “never threatened Khalra”, and



“never forced him to withdraw writ petitions filed against police excesses, custodial deaths etc.” The SSP also
claimed he was on leave from September 5 to 11 for his daughter’s wedding in Chandigarh.

Khalra's press note on mass illegal cremations
Thus, Paramijit Kaur Khalra did not seek a probe only into her husband's disappearance, she also placed before
the court Khalra's investigation of the alleged fake encounters and illegal cremations by Punjab Police.

What became the basis for a CBI investigation was a press note issued by Khalra and his associate, Jaspal Singh
Dhillon, on January 16, 1995.

Placed before the Supreme Court, the press note revealed: “The investigation team decided to work in Amritsar
and its neighboring police districts. It was learnt that police regularly brings bodies to municipality cremation
grounds for cremation, declaring them as unclaimed... The only record available is through firewood receipts
which were issued to dispose these bodies.”

The note added, “In Amritsar district, maximum unclaimed bodies were brought for cremation near Durgiana
Mandir. From June 1, 1984 to the end of 1994, about 2000 bodies have been cremated as unclaimed. During the
first year of the government of (then Punjab chief minister) Beant Singh and 300 bodies were brought to Durgiana
Mandir cremation ground. While 41 died of bullet injuries or police encounters, no reason was recorded for rest of
259 persons. No postmortem conducted on 276 bodies.”

While Jaswant Singh Khalra and his wife always maintained that “at least 25,000 such disappearances of youths
happened across Punjab during the militancy period”, as shown in the film, the “press note” submitted in the
Supreme Court was focused on 2,097 such bodies in Amritsar district alone.

Landmark SC order

Clubbing Tohra's telegram and Paramijit's petition, the Supreme Court Bench of Justice Kuldip Singh and Justice S
Saghir Ahmad, in a landmark order on November 15, 1995, appointed the Central Bureau of Investigation (CBI) to
investigate both Khalra's disappearance and the alleged extra-judicial killings in Punjab.

Excerpts from the order state: “Court cannot close its eyes to the contents of the press note...even if partially true
it would be a gory tale of human rights violations.”

CBI files report

On July 22, 1996, the Supreme Court acknowledged the CBI's 74-page findings, which said that “prima facie, it has
been found that a total of 984 bodies were cremated as “lavaris” by the police in Tarn Taran police district.” The
CBI said in the court that probe was still ongoing.

‘Worst crime against humanity’

Meanwhile, the CBI on July 30, 1996, informed the apex court that it had decided to prosecute nine policemen, Ajit
Singh Sandhu, SSP Tarn Taran; Ashok Kumar, DSP, Bhikhiwind; Jaspal Singh, DSP, Tarn Taran; Sub-inspector/SHO
Satnam Singh (Jhabal police station), S-I Surinderpal Singh (Sirhali police station), SI Jasbir Singh (Manochacha
police station), SI Rachpal Singh (Kang PS), ASI Amarijit Singh and head constable Pirthipal Singh, for Khalra’s
abduction.

However, Khalra's whereabouts remained unknown even a year after he was picked up.

In another landmark order on August 7, 1996, the Supreme Court said that Paramijit Kaur Khalra was undergoing
the “worst crime against humanity.”

“... She has been running from pillar to post...Kidnapping of a person whose family is totally in dark about his
whereabout - even about the fact where he is dead or alive - is the worst crime against humanity,” said the court,



while directing the Punjab government to pay interim relief of Rs 10 lakh to the family.

CBI submits final report, NHRC roped in

After the CBI submitted its final report into the alleged illegal mass cremations of 2,097 bodies in Amritsar district,
the Supreme Court on December 12, 1996 said: “The report is self explanatory and speaks for itself... Report
indicates that 585 bodies were fully identified, 274 partially identified and 1238 unidentified. The report discloses
flagrant violation of human rights on a mass scale.”

The SC ordered that the report be sent to the National Human Rights Commission (NHRC) in a “sealed cover”,
while directing the CBI to “continue the probe and register cases”, and present the “status report” in the court
“every three months.” It directed the NHRC to see that family/heirs of the 585 identified people get adequate

compensation under the Protection of Human Rights Act, 1993.

Khalra's murder confirmed only after 3 years

On March 2, 1998, Kuldip Singh Bachra, then special police officer attached with SHO Satnam Singh, told the CBI
that Khalra was “murdered secretly and his body thrown into the canal near Harike (the river Sutlej) at midnight
just after Diwali” in 1995. His body was never recovered. Bachra also said Khalra had been tortured in custody.

He also said he could not reveal these details earlier out of fear of then SSP Ajit Singh Sandhu, who allegedly died
by suicide during the trial in 1997. Later, the CBI confirmed the date of Khalra's murder as October 27, 1995.

While the CBI's trial court in Patiala convicted six policemen on November 18, 2005, the punishment of five of
them was enhanced to life imprisonment by the Punjab and Haryana High Court on October 16, 2007 and one
was acquitted. The Supreme Court on November 4, 2011 upheld the life imprisonment of five policemen for
Khalra's murder: DSP Jaspal Singh, SIs Satnam Singh, Jasbir Singh, Surinderpal Singh and HC Pirthipal Singh.

The Supreme Court in its final verdict on November 4, 2011, had concluded: “Police atrocities in India had always
been a subject matter of controversy and debate... CBI probe revealed that 984 dead bodies were cremated as
“lawaris” in Tarn Taran alone and a large number of innocent persons had been killed by police for which there
was sufficient material to register cases against the police officials...”

The trials in several fake encounter cases are still ongoing, and over a 100 Punjab Police personnel have been
convicted so far.

The SC further said: “Jaswant Singh Khalra had taken the task to expose the misdeeds of the police... killing
innocent people under the pretext of being terrorists and cremating them without any identification.. Police
authorities did not like such activities.. and tried to desist him. He was able to generate public pressure against
police authorities. Ajit Singh Sandhu, SSP, hatched a conspiracy with other police personnel to eliminate him...
Dead body could not be recovered... Police atrocities are always violative of the constitutional mandate...
Tolerance of police atrocities would amount to acceptance of systematic subversion and erosion of rule of law..."
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Meerut Latest News Today on July 12th, 2026: Metro Flag-Off, Lalita Gautam Case & Monsoon Impact

Meerut witnesses PM Modi flagging off the Metro, ongoing protests in the Lalita Gautam murder case, and severe
monsoon impacts including a tragic drowning incident.

By Hyperlocal Desk | Published: Jul 12, 2026 09:12 PM IST

Meerut, July 12: Meerut is abuzz with significant developments today, ranging from a major infrastructure
milestone to ongoing social and civic concerns. Prime Minister Narendra Modi is set to inaugurate the Meerut
Metro, marking a new chapter for the city's connectivity. Concurrently, the city continues to grapple with the
fallout from the Lalita Gautam murder case, which has seen intensified protests and political attention. The recent
heavy monsoon rains have also left their mark, causing disruptions and tragic incidents across Meerut.

PM Narendra Modi to Flag Off Meerut Metro and Namo Bharat Train Today

Prime Minister Narendra Modi is scheduled to flag off the Meerut Metro and the Namo Bharat train in Uttar
Pradesh today, July 12, 2026. This significant event marks a major advancement in the region's public
transportation infrastructure, aiming to enhance connectivity and ease commuting for residents. The
inauguration is expected to bring widespread improvements to urban mobility in Meerut.

Lalita Gautam Murder Case Sees Intensified Protests and Political Intervention

Protests have intensified in Meerut over the Lalita Gautam murder case, with political leaders visiting the victim's
family on July 11, 2026. The National Human Rights Commission (NHRC) has sought a report on alleged police
excess related to the case. A Congress delegation, led by Uttar Pradesh in-charge Rajendra Pal Gautam, is also
scheduled to visit the family on Monday, July 13, 2026, to demand action and the Superintendent of Police's
resignation. Samajwadi Party chief Akhilesh Yadav also met the victim's family on July 12, 2026, criticizing the SSP.

Man and Horse Drown in Waterlogged Railway Underpass Amid Heavy Rains

A tragic incident occurred on July 12, 2026, when a man and his horse drowned in a 10-foot deep waterlogged
railway underpass in Meerut's Bajaut area. The horse-drawn cart reportedly sank while attempting to navigate the
heavily flooded underpass following recent heavy rainfall. A police outpost in-charge, Ramsharan Rana, reportedly
attempted to rescue the driver.

Civic & Infrastructure Updates

Meerut Records Second Highest July Rainfall in 117 Years, Causing Disruptions

Meerut experienced record-breaking monsoon rainfall on July 11, 2026, recording its second-highest July rainfall
in over a century. This unprecedented downpour has led to widespread waterlogging across the city, causing
significant disruptions to daily life and damaging infrastructure.

Highway Surfaces Damaged by Three Days of Continuous Rain
Three days of continuous rainfall in Meerut have severely damaged the surfaces of highways, leading to public
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protests on July 11, 2026. Residents expressed their frustration over the deteriorated road conditions, which have
been exacerbated by the heavy monsoon season.

Transformer Catches Fire Due to Waterlogging, Fire Tenders Face Access Issues

A severe fire broke out in a transformer in Meerut on July 12, 2026, reportedly due to extensive waterlogging in
the area. Fire tenders faced difficulties reaching the site because of the flooded roads, delaying efforts to
extinguish the blaze. The incident highlights the challenges posed by the heavy rains on urban infrastructure.

Road Collapses at Begumpul Intersection Near Metro Station

A significant portion of the road at Begumpul intersection in Meerut collapsed on July 12, 2026, forming a deep pit
in the middle of the street. The incident occurred near an underground metro station, raising concerns about
infrastructure stability in the area.

Over 100 Graves Damaged by Rain, Locals Undertake Repairs

More than 100 graves in Meerut have been damaged and eroded by the recent heavy rainfall, as reported on July
12, 2026. Local residents are reportedly undertaking repair work themselves and have appealed to the
administration for assistance to restore the affected burial sites.

Public Ruckus Reported at Powerhouse Over Unspecified Issues

Residents reportedly created a ruckus at a powerhouse in Meerut during the night on July 12, 2026, protesting
against unspecified issues. Such incidents often highlight local grievances related to power supply or service
delivery, especially amidst challenging weather conditions.

Law & Order

Property Worth 2.5 Crore of Alleged Cyber Thug Attached Under Gangster Act

Authorities in Meerut attached property worth ¥2.50 crore belonging to an alleged cyber thug on July 11, 2026,
under the Gangster Act. This action is part of ongoing efforts to curb organized crime and financial fraud in the
region, with police intensifying their crackdown on illegal activities.

Man Allegedly Poisons Four-Year-Old Son Before Taking Own Life

A tragic incident unfolded on July 11, 2026, in Meerut where a man allegedly poisoned his four-year-old son
before taking his own life. Reports suggest the extreme act was driven by a domestic dispute concerning his wife's
extended stay at her parental home.

Woman Alleges Husband Kidnapped and Held Her Hostage for Eight Days

A woman in Meerut has reportedly alleged that her husband kidnapped her and held her hostage for eight days,
keeping her confined with guards stationed at the gate. The serious allegations emerged on July 11, 2026,
prompting an investigation into the matter.

Police Intensify Digital Monitoring, Over 80 Viral Videos Under Scrutiny

Meerut police have intensified digital monitoring of social media, with over 80 viral videos currently under radar
as of July 11, 2026. Authorities are taking action against content that could potentially disrupt communal harmony
or incite violence, particularly ahead of upcoming religious events.

Cattle Remains Found in Forest Spark Protests, Suspected Cow Slaughter

The discovery of six cattle remains in a Meerut forest on July 12, 2026, sparked protests from Hindu organizations,
who suspect cow slaughter. Police and Hindu groups later clashed over challans issued to cow service workers. A
joint Hindu front in Muzaffarnagar also questioned police actions and demanded an impartial investigation into
the Meerut dispute on July 12, 2026.

Woman's Blood-Stained Body Found, Family Alleges Murder

A woman's blood-stained body was discovered in her home in Meerut on July 12, 2026. While her in-laws claimed
she sustained a head injury from a fall, her maternal family has alleged murder, prompting a police investigation
into the circumstances of her death.



Community & Public Safety

Kanwar Yatra Guidelines Issued: DJ Size Capped, 12-Feet Height Limit for Kanwars

Meerut police and district officials issued guidelines for the upcoming Kanwar Yatra on July 12, 2026, briefing
around 250 DJ operators. Authorities have capped D] sizes, warned against inflammatory content, and set a 12-
feet height limit for Kanwars to ensure religious harmony and public safety during the procession.

Powerloom Operator Dies of Electrocution, Family Alleges Negligence

A powerloom operator in Meerut tragically died on July 11, 2026, after reportedly coming into contact with an
electric current from a power pole. His family has protested the incident, accusing the electricity department of
negligence and demanding accountability for the fatal accident.

Three People Narrowly Escape Electrocution Due to Power Fault Error

Three individuals in Meerut narrowly escaped electrocution on July 12, 2026, when an FSSO (Field Sub-Station
Officer) reportedly reconnected a power line while a fault was being fixed. The incident led to a significant
commotion and highlighted serious concerns regarding safety protocols during power maintenance.

Woman Dies, Seven Injured in Tempo Collision Near Rohta Bridge

Aroad accident involving a 'Chhota Hathi' vehicle and a tempo near Rohta Bridge in Meerut on July 11, 2026,
resulted in the death of a woman and injuries to seven other people. Police are investigating the cause of the
collision and providing assistance to the victims.

Agniveer Exam Results Declared, Physical Test Scheduled for August 17

The results for the Meerut ARO Agniveer examination were declared on July 12, 2026. Successful candidates are
now preparing for the physical endurance test, which is scheduled to commence on August 17, 2026. Eight
essential documents will be required for entry at the gate for the physical assessment.

Public Representatives Participate in 'Ek Ped Maa Ke Naam' Plantation Drive

Public representatives from Hastinapur to Meerut actively participated in the 'Ek Ped Maa Ke Naam' (One Tree in
Mother's Name) plantation drive on July 12, 2026. The initiative aims to promote environmental conservation and
encourage community involvement in increasing green cover across the region.

Weather & Outlook

Thunderstorm with Hail Expected Today in Meerut, Highs Near 34°C

Meerut is experiencing partly cloudy skies with a temperature of 29.7°C this morning. The forecast for today, July
12, 2026, predicts thunderstorms with hail, with temperatures ranging between 27°C and 34°C. Residents are
advised to stay indoors during severe weather and take necessary precautions.

As Meerut navigates these varied developments, residents are urged to stay informed about local guidelines,
especially concerning the upcoming Kanwar Yatra, and to exercise caution amidst the continuing monsoon
season. The focus remains on civic improvements and maintaining law and order, with authorities addressing
both long-term projects and immediate community needs.
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Two Youths Tied To Pole, Given Electric Shocks Over Motor Theft Suspicion In Raisen; 2 Arrested After NHRC Takes
Cognisance -- VIDEO

Avideo showing two youths being allegedly subjected to electric shocks over suspected motor theft in Raisen,
Madhya Pradesh, has triggered outrage. The victims were reportedly tied to a pole, beaten and tortured in
Karmodiya village. Police registered an FIR, arrested two suspects, and are verifying others involved. The NHRC
has taken cognisance of the incident.

FPJ Web Desk Updated: Sunday, July 12, 2026, 11:48 AM IST

Raisen (Madhya Pradesh): A shocking video showing two youths being subjected to electric shocks surfaced on
social media on Sunday from Madhya Pradesh'’s Raisen, prompting even the National Human Rights Commission
(NHRC) to swing into action.

According to information, the victims were subjected to inhuman treatment over suspicion of motor theft. The
incident took place in Karmodiya village under the Raisen Kotwali police station limits. The victims are reportedly

residents of Dhaniyakhedi village and belong to the Bairagi community.

The video is being widely circulated on social media and is being termed as "inhuman punishment". Netizens also
said that India does not allow such treatment even to prisoners.

Disturbing visuals surface

In the video, the victims can be seen tied to a pole in a field. They are being beaten and given electric shocks using
a device meant to protect crops from wild animals, allegedly to force them to confess to the theft.

The incident came to light after the video of the alleged assault went viral on social media on Saturday evening.
Two arrested

Following the video, police started an investigation and registered an FIR. Two suspects have been arrested, while
efforts are on to identify and nab others involved.

SDPO Pratibha Sharma said, "A viral video has come to the notice of the police today, in which two individuals,
who are being called thieves, are being beaten up and abused by a group of people. Initial action in this matter
was taken by the Kotwali police, in which an FIR was registered against both the suspects around July 4. Both of
them were found stealing motorcycles and scooters, on the basis of which a case was registered at the Kotwali
police station."

Locals said the two youths were taken to a field after being suspected of stealing a water motor.
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They were allegedly tied to a pole and assaulted. The suspects reportedly tried to force them to reveal the names
of others allegedly involved in the theft.

The matter gained attention after a video surfaced online showing some people allegedly beating a youth tied to
a pole and giving him electric shocks. After the video went viral, police immediately launched an investigation.

NHRC takes cognisance

The National Human Rights Commission (NHRC) has also taken note of the incident. NHRC member Priyank
Kanoongo shared the video on social media and said that the commission had taken cognisance of the matter
and issued necessary directions.

Police have registered a case against Jitendra Thakur and Bhanwarlal Thakur under relevant sections related to
assault and other offences.

Both suspects have been arrested, while the identities of other people seen in the video are being verified and
further investigation is underway.
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Viral video: Youth beaten up, tortured brutally in Ganjam; 4 booked
Published By : Debadas Pradhan | July 12, 2026 1:38 PM

Ganjam, July 12: A video showing a young man being brutally beaten and assaulted inside a room in Berhampur
of Ganjam district has gone viral on social media triggering outrage, leading to police action, with Sadar Police
reportedly registering FIR against four persons.

The victim is identified as Prasanta Das of Krupasindupur of Berhampur. He was allegedly confined illegally in a
locked room for nearly three days, during which he was physically assaulted and subjected to severe torture.

In the footage, four persons were seen inside the room while one of them was mercilessly beating the youth.

Meanwhile, the victim's parents and wife alleged that Prasanta was forced by a group of persons to drive a vehicle
transporting illegal ganja. They claimed that when Prasanta refused to do so, he was abducted, illegally confined
for nearly three days, physically assaulted, and denied food and water throughout his captivity.

A written complaint purportedly filed by the victim youth has also surfaced online, naming several individuals as
the alleged attackers.

Claiming that his life remained under threat, the youth said he had submitted written representations to the
President, the Prime Minister, the National Human Rights Commission (NHRC), the Director General of Police, and
the Ganjam district administration, seeking protection and a proper and fair investigation into the incident.


https://www.prameyanews.com/index.php/viral-video-youth-beaten-up-tortured-brutally-in-ganjam-4-booked
https://www.prameyanews.com/index.php/viral-video-youth-beaten-up-tortured-brutally-in-ganjam-4-booked

§

i Times of India, Online News, 13/07/2026

Source: https://timesofindia.indiatimes.com/city/bhubaneswar/history:-
sheeter-held-for-assaulting-youth-in-
berhampur/amp_articleshow/132347565.cms

History-sheeter held for assaulting youth in Berhampur
Hrusikesh Mohanty | Jul 12, 2026, 20:22 IST

Berhampur: Police on Sunday arrested a 23-year-old history-sheeter for allegedly assaulting a youth after
confining him to a locked room, some months ago.

The prime accused was identified as R Sibaram alias R Arup of Pratap Krushna Chandra Pur under Berhampur
Sadar police station limits, said police. They took swift action against the accused when the youth's assault went
viral on social media. The accused was a history-sheeter and was involved in at least three criminal cases in the
past.

The victim, identified as Prasant Das, a driver and a resident of Krupasindhu Pur under Berhampur Sadar police
station limits, lodged a complaint against the accused in this regard on Sunday. He also complained to the
President, Prime Minister, commissioner, NHRC, chief minister’s grievance cell, director-general of police and
several others, earlier.

In his complaint, Das said he was the only son of his visually impaired parents and was living in fear. He lodged a
delayed complaint due to the fear, as the accused threatened to kill him if he disclosed the matter.

“The incident has raised grave concerns over the law and order situation in the region. We have registered a case
against the accused in Berhampur Sadar police station under different sections of the BNS and Scheduled Caste
and Scheduled Tribe (Prevention and Atrocities) Act and arrested one of the accused,” said additional SP
(Berhampur) Alok Jena. The pen-drive

containing the footage of the incident was seized, he said.

Preliminary investigation has revealed that the accused and the victim were well-known to each other. The victim
refused to do some illegal work, which the accused allegedly directed, police said. Peeved, the accused confined
him to a room, assaulted him with a fibre rod with an intention to kill him. He also threatened to kill if he disclosed
the incident, police added.

The ASP said investigation was underway and other peaple involved in the incident would be arrested soon.
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Viral Video From Odisha's Ganjam Sparks Outrage
Akshaya Kumar Sahoo 12 July 2026 12:35 PM

Dalit youth alleges illegal confinement, custodial-style assault

Bhubaneswar : A viral video purportedly showing a young man being brutally assaulted inside a locked room has
triggered outrage in Odisha's Ganjam district, with a Dalit youth alleging that he was illegally confined and
tortured for nearly three days by a group of men. The incident is reported to have occurred within the jurisdiction
of Berhampur Sadar Police Station, although the police have not yet officially verified either the authenticity of the
video or the allegations made by the complainant.

The video, which has been widely circulated on social media, appears to show the youth being assaulted inside a
locked room. Four individuals are reportedly visible in the footage, with one person allegedly beating the victim
while others remain present. The video could not be independently verified. A written complaint purportedly filed
by the youth has also surfaced online, naming several individuals as the alleged attackers.

In the complaint, the youth, who identifies himself as a member of the Scheduled Caste community, alleged that
he was abducted, illegally confined for nearly three days, physically assaulted, and denied food and water
throughout his captivity. He further alleged that he was pressured to participate in illegal activities and was
subjected to violence after refusing to comply. Claiming that his life remained under threat, the youth said he had
submitted written representations to the President of India, the Prime Minister, the National Human Rights
Commission (NHRC), the Odisha Director General of Police, and the Ganjam district administration, seeking
protection and a fair investigation into the incident.

The allegations, coupled with the circulation of the video, have sparked widespread concern on social media, with
many users demanding an impartial probe and action against those responsible if the claims are found to be true.
As of Sunday morning, the Odisha Police had not issued any official statement confirming the authenticity of the
video or the allegations contained in the complaint.
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Yogi Govt Faces Heat Over Police Lathi-Charge Against Protestors in Dalit Woman's Murder Case
Omar Rashid17 hours ago

A video showing Meerut SSP Avinash Pandey pacing up to a police van and repeatedly slapping and hitting an
activist, advocate Ravi Gautam, who was already pinned inside the vehicle, has sparked outrage.

New Delhi: The Adityanath government is facing sharp political backlash and scrutiny from the National Human
Rights Commission (NHRC) after the Uttar Pradesh Police baton-charged Dalit activists and family members
protesting the murder of a woman Dalit student in Meerut on July 8.

The incident sparked widespread outrage after a video surfaced showing Meerut Senior Superintendent of Police
(SSP) Avinash Pandey pacing up to a police van and repeatedly slapping and hitting an activist, advocate Ravi
Gautam, who was already pinned inside the vehicle.

Police have since arrested seven persons, including Gautam, on charges of unlawful assembly, rioting, and
allegedly assaulting police personnel on duty. Officials alleged that the activists incited the deceased student's
family, orchestrated an illegal road blockade, and disrupted law and order. Police named 13 persons and booked
50 unnamed others in the FIR, which included charges of attempt to murder and outraging the modesty of
women police personnel, reported The Times of India.

'Necessary minimum force'

The unrest stems from the murder of Lalita Gautam, a young Dalit woman who went missing from the Transport
Nagar police station area on May 15. Her body was recovered two days later, on May 17, from a village in the
Rohta area. Within 48 hours, police arrested the prime suspect Ankush, an acquaintance of Lalita, and later
apprehended two others for allegedly destroying evidence.

On July 8, a crowd gathered outside the Meerut Commissioner’s office, demanding the arrest of the prime
suspect's family members, whom they claim were also involved.

According to Meerut Police, the demonstrators ignored repeated requests to clear a traffic blockade. When the
crowd allegedly turned unruly, police deployed "necessary minimum force" to clear the road, said SSP Pandey.

The officer defended the police action, characterising the protest leaders as "criminal elements" exploiting a
family’s grief. He maintained that before the demonstration, Lalita’s family had expressed full satisfaction with the
investigation.

"Certain unruly and unlawful elements from outside incited the family and attempted to give the case an
unnecessary and different complexion," Pandey said in a video statement. He added that the probe relied on toll
booth data and CCTV footage showing Lalita riding a motorcycle with the prime suspect.
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According to Pandey, police advised the family that arresting the other individuals would weaken the
prosecution's case and potentially benefit the main accused at trial. "We counselled the family, and they agreed,"
the SSP said, clarifying that no legal action would be taken against the victim's family members.

However, Pandey said the “orchestrators” of the demonstration and the blockade would not be spared. "It has
practically become a racket - orchestrating traffic jams and engaging in dalali (brokerage). We will certainly take
the strictest possible action against them," he said.

Police identified Digvijay Singh Bhati, who claims to be the president of the Bharatiya Kisan Union (B.R. Ambedkar
faction), as the primary orchestrator of the blockade. A resident of Amroha, Bhati was recently externed from the
district and faces nine criminal cases. Police added that Ravi Gautam, the advocate seen being assaulted in the
police van, also carries a prior record with four FIRs registered against him.

The National Human Rights Commission (NHRC) has taken cognisance of the police crackdown, issuing notices to
the UP Home Secretary and the Director General of Police (DGP) after finding prima facie violations of human
rights.

The NHRC acted on a complaint filed by the Bhopal-based Dr. Ambedkar Jan Kalyan Samiti, which demanded an
independent inquiry and to establish individual police accountability. The organisation alleged that police
"unleashed an unprovoked, brutal lathi-charge, inflicting severe physical injuries on multiple protestors."

The complaint specifically flagged the viral footage of senior police officers, stating it showed them "actively
committing custodial torture by mercilessly beating defenseless individuals who had already been taken into
police custody, demonstrating a complete breakdown of the rule of law and structural violation of personal
dignity.”

Opposition reactions

The police action has triggered condemnation from opposition leaders, who accuse the BJP administration of
holding an anti-Dalit bias.

Nagina MP and Aazad Samaj Party (Kanshiram) chief Chandrashekhar Aazad targeted Chief Minister Adityanath
on X, stating that the use of force on an aggrieved community reflects the "anti-Dalit and oppressive nature" of
the government.

"If the aggrieved family alleges the involvement of others in the case, then instead of suppressing their demands,
a fair, transparent, and time-bound investigation should be conducted," Aazad said. "It must be ensured that no
guilty person escapes and no innocent person is implicated."

Samajwadi Party president Akhilesh Yadav labelled the administration’s crackdown "utterly condemnable." "Under
BJP rule, the police are breaking records of injustice," Yadav said, sharing a video of the SSP's action against Ravi
Gautam. "When the state's top leader himself openly sets an example of insensitivity towards the mother of a
deceased, it is futile to expect anything better from his police force."

Congress president Mallikarjun Kharge accused the state government of attempting to suppress those
demanding accountability, drawing parallels to past high-profile cases of violence against women in the state.

"The murder of Lalita Gautam has exposed the anti-women and anti-Dalit face of the BJP's 'double-engine'
government," Kharge said on X. "The nation witnessed how the BJP government suppressed the voices of victims
and attempted to shield those connected to power in Hathras and Unnao as well. Now, that same oppressive
attitude is being repeated in Meerut."

Responding to the wide criticism of the viral video of him hitting Gautam, SSP Pandey stated: "Our Constitution
starts with, 'We the People of India'. It does not talk about any caste, creed, or community. Whatever action was
taken, it was against criminals."



The officer added, “We have evidence for everything. We have justification for all our actions along with evidence.
We also have evidence against those who came from outside and were saying unwarranted things.”

He also said he would offer counselling to those who were making personal comments against him.
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Newborn death: Rights panel seeks report from Haryana Health Department, hospitals
Directs authorities to explain ventilator availability, referrals, treatment chronology

Deepender Deswal
Hisar, Updated At : 01:18 AM Jul 13, 2026 IST

Days after the National Human Rights Commission (NHRC) sought a report from the Haryana Government over
the death of a newborn allegedly due to the non-availability of ventilator support, the Haryana Human Rights
Commission (HHRC) has also taken suo motu cognisance of the incident and issued notices to the state
government and district authorities.

The newborn died on July 2 after the family allegedly ran from one hospital to another in Hisar and Rohtak in
search of ventilator support.

The NHRC had issued a notice to the Chief Secretary on July 6, directing the state government to submit a detailed
report within two weeks.

The HHRC Bench, comprising Chairperson Justice Lalit Batra, Judicial Member Kuldip Jain and member Deep
Bhatia, has directed the Additional Chief Secretary (Health) to submit a report on the existing policy governing
emergency neonatal referrals and inter-hospital coordination, district-wise availability of Neonatal Intensive Care
Units (NICUs) and neonatal ventilators in government hospitals, and the measures taken after the incident to
strengthen emergency neonatal care and prevent similar occurrences.

The Commission has also asked the Director General, Health Services, to furnish details of the total number of
ventilators, including neonatal ventilators, in government hospitals, their functional status, equipment lying
unused, under repair or non-functional, including ventilators supplied during the Covid-19 pandemic, and
whether any state-level audit of critical care equipment has been conducted during the past two years.

According to information placed before the Commission, Hisar Civil Hospital has only one neonatal ventilator in its
NICU. Of nearly 40 other ventilators meant for the ICU, around 25 were reportedly lying unused in storage, while
about 13 had become non-functional due to technical defects.

The Commission has further directed the Director of Pt BD Sharma PGIMS, Rohtak, to explain the treatment
provided to the newborn, the reasons for the non-availability of ventilator support, the occupancy status of NICU
beds and ventilators at the relevant time, and whether any alternative arrangements or inter-hospital
coordination were attempted.

The Director of Maharaja Agrasen Medical College, Agroha, has also been asked to clarify whether the child was
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referred to the institution, the action taken, the availability and occupancy status of NICU beds and ventilators,
and the reasons for the inability to provide ventilator support. However, according to available records, the child
was not taken to Agroha and was referred directly to PGIMS, Rohtak.

The Civil Surgeon, Hisar, has been directed to submit the complete chronology of the newborn'’s treatment,
referrals and movement from birth till death, along with medical records, details of neonatal ventilators available
on the date of the incident, whether neighbouring government hospitals were contacted before successive
referrals, and the action taken against officials concerned, if any.

The HHRC has also sought a status report from the District Medical Negligence Board, Hisar, which is probing the
circumstances leading to the newborn’s death.
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2 youths tied to pole, beaten, given electric shocks over theft suspicion in Madhya Pradesh; NHRC takes
cognisance
City | P Naveen | TNN | Jul 12, 2026, 18:47 IST

BHOPAL: Two youths were allegedly tied to a pole, beaten, and given electric shocks by villagers on suspicion of
theft in Madhya Pradesh's Raisen district.

The assault, which came to light after a video went viral on social media on Saturday evening, has drawn the
attention of the National Human Rights Commission (NHRC), which has taken cognisance of the case.

The incident took place in Karmodiya village under the Raisen Kotwali police station limits. The victims, reportedly
from the Bairagi community of Dhaniyakhedi village, were allegedly taken to a farm after being accused of
stealing a water pump motor.

According to police, the villagers tied the two youths to a pole and assaulted them in an attempt to force a
confession and make them reveal the names of others allegedly involved in the theft. They were also allegedly
given electric shocks using a device installed around farms to protect crops from wild animals.

The incident remained under wraps until a video of the assault surfaced on social media on Saturday evening. The
footage purportedly shows the victims tied to a pole while several men beat them and administer electric shocks,
triggering widespread outrage.

The National Human Rights Commission (NHRC) took cognisance of the incident after its member, Priyank
Kanoongo, shared the video on social media. Kanoongo said the commission had issued the necessary directions
in the matter.

Raisen Superintendent of Police (SP) Ashutosh Gupta said the incident occurred on July 4, when villagers
apprehended the two suspects on suspicion of stealing irrigation pump motors and brought them to the police
station.

"Several stolen motors were recovered from their possession and legal action was taken in the theft case.
However, allegations that the suspects were tortured and given electric shocks came to light only after the video
surfaced on social media on Saturday," he said.

Gupta said police immediately took cognisance of the viral video, registered a separate case against those
involved in the assault, and arrested two accused. Police have identified the arrested men as Jitendra Thakur and
Bhanwarlal Thakur, who have been booked on charges including assault and other relevant provisions of the
Bharatiya Nyaya Sanbhita.

Efforts are underway to identify and arrest other accused seen in the video, he added.
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Police said further investigation is underway, and additional arrests are likely as more suspects are identified from
the viral footage.
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NHRC issues notice to UP over lathi-charge on protesters demanding justice for murdered Dalit student
Published: 14 hours ago

NHRC issued notices to the Uttar Pradesh government over alleged police excess against protesters demanding
justice for the murder of a Dalit student in Meerut.

Maktoob

The National Human Rights Commission (NHRC) has issued notices to the Uttar Pradesh Director General of
Police and the state’s Home Secretary over allegations of an unprovoked lathi-charge on people protesting the
murder of a 20-year-old Dalit student in Meerut, even as Azad Samaj Party (Kanshi Ram) chief and Nagina MP
Chandrashekhar Azad accused the police of using excessive force to suppress those demanding justice.

Lalita Gautam went missing from Meerut's T.P. Nagar area on May 15, and her body was recovered in Rohtak on
May 17. The main accused was arrested on May 18, while another person was later arrested for allegedly

destroying evidence.

The rights body’s intervention comes after allegations that police assaulted demonstrators protesting the murder
of Lalita Gautam, including claims that a protester was beaten inside a police vehicle by a senior police officer.

On Friday, Azad was allegedly stopped by police at the Sivaya toll plaza while on his way to the victim’s village.

Following hours of negotiations, the district administration arranged a meeting between the MP and the victim's
mother and sister at the toll plaza control room in the presence of senior officials.

After meeting the family, Azad assured them of legal and political support in their pursuit of justice.

He demanded a fair investigation into the Dalit girl's murder, strict action against those responsible, and an
impartial probe into the police action against protesters.

Heavy security was deployed at the toll plaza ahead of Azad's visit, with barricades erected and traffic restrictions
imposed.

A large gathering of Azad Samaj Party supporters led to a tense standoff between party workers and the police
for several hours.

Accusing the Uttar Pradesh Police of targeting Dalits protesting the killing, Azad said the use of force against
demonstrators was unjustified and alleged that efforts were being made to silence dissent.

He announced that his party would launch an agitation seeking justice for the victim’s family and the release of
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those arrested during the protests, adding that he would raise the issue in Parliament.

Without naming Bahujan Samaj Party chief Mayawati, Azad also said that issuing statements was not enough and
that political leaders should stand alongside victims’ families.

His remarks came after Mayawati alleged, without naming anyone, that some political parties and organisations
were attempting to exploit Dalit sentiments for political gain.

Joining the criticism of the police action, Samajwadi Party leader Dr Laxman Yadav questioned the conduct of
Meerut Senior Superintendent of Police Avinash Pandey over allegations that a protester was slapped inside a
police vehicle.

“Police will frame the charges, take people into custody, decide the verdict, and the SSP himself will deliver the
punishment. Under what law does an SSP enter a police vehicle and slap a detainee?” Yadav said in a post on X.

In another statement, Yadav said demanding justice for a Dalit daughter could not be treated as a crime and
described the SSP’s alleged behaviour towards protesters as “highly condemnable.”

“The uniform is meant to protect the public and ensure justice, not to suppress their voices. The Yogi government
should explain why batons are being used against those demanding justice,” he said.

Protesters and opposition leaders, however, have accused the police of using disproportionate force against those
seeking justice for the Dalit student’s killing, allegations that have now come under the scrutiny of the National
Human Rights Commission.

Avideo of the alleged police excess that surfaced online shows Meerut SSP Avinash Pandey brutally beating
protesters. In another video, he is seen stepping inside a police vehicle and repeatedly slapping a detained
protester. The protester has been identified as Ravi Gautam.

He can also be heard saying, “Whose father’s road is this that you're dirtying?”

Another clip appears to show the officer reprimanding detained protesters, saying, “Netagiri karta hai” (“You are
doing politics”).

In an official press note defending its actions, Meerut Police maintained that the investigation into Lalita Gautam's
murder was progressing and alleged that certain “anti-social and unlawful elements” attempted to divert the case
by provoking the victim's family.

According to the police, a large crowd assembled under the pretext of submitting a memorandum, blocked public
roads, and disrupted traffic and public order.

The police said officials repeatedly appealed to protesters to disperse and clear the roads. When they allegedly
refused, personnel used what the administration described as the “minimum necessary force” to remove the
blockade and restore normal traffic.

The press note further stated that individuals allegedly involved in organising the road blockade, instigating
protesters, and participating in the demonstration had been identified through video footage and analysis of
social media content.

Police named Digvijay Singh, a resident of Amroha district, and Ravi Gautam among those under investigation,
claiming that some of the identified individuals had criminal antecedents. Police said legal action was being
initiated based on the available evidence.

Protesters and social organisations, however, rejected the police’s account and alleged that officers used excessive
force against demonstrators, including people who had already been taken into custody.



Samajwadi Party president and former Uttar Pradesh Chief Minister Akhilesh Yadav accused the BJP government
of unleashing police excess on people demanding justice for a Dalit woman. In a social media post, he
condemned the crackdown on the victim's family and protesters, alleging that the administration had responded
with force instead of ensuring justice.
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AT T | Iufaeres = e foman & foh Feft weamrart oik g srearueh! ot g giAfead oheen givm ok fohedt off ©1 & Whet a1 1 ao=
3T AR goi & 10 ufdera & 3ifeieh 7 811 59 ShaH I 7T 3537 T<d| ohl g hl §gl IR IS dll ATk GaTd Sl A el 3R
3T MRIReh faerTe &t g &U & Fgrar 31 g

THg-aTRofl # sqera 3R saedeh JEde IR SR

g fAger & @1y g, IufAderes A wft ueEt 3R HE= STl ¥ Whell § Q! THI-ATRUM (<189 29e) duR & a1 Y 31mirg fohan
&, e fQenfefat ot ufafes Faer smaaes Yeadh iR SifUat 8 Thel AT Us | S 1 I HTETH R HH HeA | AGq [Heiil|
AT AHaTfdeR ST & fAder &1 ureaa

Jmeer A I AHaTeR AT gR1 Raffa fen-Fder @ oft guf urem gifead s @t et 71 81 a8 SeH s & ifdeRt 8k
3ch WY A &t gifead se &t fasm # ges Agayu v gl

Hrars Raid ST et & fAder

gt fererrerat @t fAcer faar wam 8 fos e fAierent gRT 59 ey # &Y 718 HRaTs ! 'TarM ¢ Rl RefRa urey # 9a awg Har &
iR Iufdere drIfaa 7 Jsit SY | IuASere = T+t Thetl @ g 32N 1 dhiat 99Ta & UTe gAfad et ol el 8, difch g
e IR U aTel SisT i A fohaT ST Ak
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HTTeh] e Sereh TR ShTH e | BT AfSifegaet S
Jul 13,2026 12:33 am IST By Newswrap fa=g&d™, JoTm TR

HTRRRAR & foarell T # SHT-Uiel therl # 13 Siffen! ol dfereh S-TeRR 3¢ ATl deh ASIGY! TS 718 | Ifed o SRS shed gu HTHah!
I o HAT| G HRIYT 3ifha anferar ot fARuar & foram man 81 s aanfer sma 3 afSifeeae sifa & amasr fiw €

HTFRATR fAddl & ig Ait # S1-uwiel therdt # AfAehl ol dereh SHTRR Hoigd! e & HIHe # AfIgae st ot givft| Aarfder
SR & HT 77T O S10H Bt et 7T &1 919 39 AT A SieH & wR @ afSfRge s & fag & nfea gt fard gfom 3 fimer

Sief UgEehy HEed SRIYY & ST &1 o feid & ifardt & g Aist H S11-uiel a1 <l therdt d fAgR, rsrer, gRarom, Iwkies wfd
AT & 13 SfAehI e Sereh SHTRR 3¢ TN deh AoIgd! ahls s T 1 gfeld a wemafes sifdrenRat 3 Hidh oR ugae sffehl ! sege
T AT

g 3 59 " # Sl Arfeies siftha anfera & T u<ity anferar g i it ot RTAR e Stet o o11 Jrearidt sifded
Fiferar ot gRAToN & Uetadt St & gt 2 gfarw 3 v & ary fRuar faar an fardt gfers 3 =marerg @ srgafa fiem & arg
T AR & HiGraTe fRId et Sl uggen AR & SaT 351 fhY §1 39 AT A THSTSE! A STid & 281 8| AL AMaTYaR
3TN F off A TR GAF Ao S ot AT S & 3mesr Ry &1 Ssiee &Y afSifeeas St & faw &9 & e fohar s
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theft-face-brutality-2-accused-arrested-after-nhrc-enters-into-raisen-
incident-4789282

1S TR & 2k A Jachl TR FHdT, I¥E geA1 § NHRC i Ut & a7g 2 SRt iRwar
nidhi 12 July 2026 12:35 PM

T g1 § NHRC 6t Tt & a1 2 SiRidt fiRwar

Raisen (Madhya Pradesh): IAaR &t 7 uder & 19+ 9§ Hiera Hif$a1 R Uk diehM arel difsat an aman, fSes gt gaehl &t
farsTett & greeh fag 11 %8 §1 58 dTq el gH s HHIH (NHRC) off g3ehd & 31| SHehRY & HdTiaeh, Wfgdt & arer Atex
R & 2k F AT AagR AT 711 A e IGE A1 & e Tia H g3 | Sara i @1 8 o difsd afaras mia & g ara
& iR Rrft wgeE @ &

gg ifSat Tierer Hifear . G R 81 38T & 3R 39 "SI 9l el ST 36T g1 AfeS A g +ft ohgl foh R & ohfqa o arer oft
UHT HEIgR e & FITSTd a1 8|

TRLT XA dTet g4 FAA 3TY fifa &, RSl el Tep W F A T dfe1 g3 @1 ST GehaT 1 378 Ulel 18T & 3R SiHTef! STHert &

BT i I dTet Goh [SaATSH T STAHT hich farsTell o STeh QY ST 3@ &, PAd dR TR 39 AR Shed hed™ o [l | g TeT adl

A 1S STel AR 2T Y Fierer HIfAT W A gt o1 STt arRe gam &t IRwIR difsat & ame, i = ST & &t 3k FIR
gotl Y| ) Tferer ot FRuaR & foram mmar €, STafeh sad enfier 1= @i bt uga & 3fR I8 UehsA chl hif1er & ST g 3

SDPO ufarr et = hgl, "31TsT Yfeld o I+ Ueh araRd difedt o1 g, fSas &t &l &b, g IR hgT s et g, o A diec @ &
3R 3T TTY M-I e T8 &1 39 ATHA A YT3ATA hRaTs dhiddelt gferd 3 F, o 4 Spems & smaure g1 dferen & s
FIR i I S| ST Aiexamsford 3R Wher TRt shed UTg 71T, fSadh SMYR WR hidaett gford R & ATHT Gof fohal T 1" AT Tt
A I fob art et Hie R & 2reh H QT gahl ol Teh Wd H of ST |

el ST & foh 32 U @R I iR UteT 7| I STt g fob dfcrelt 3 399 IRt # Sfdd dR ur enfiet o=y @R & A1 ITTetar b
THITAST T | Tg ATHET a9 GREAT H 37T ST S TATS Qb Aifsal TH ST FOrH $© @R Hhi9d dik IR Geh ach ol @H § Fiegehe die
38 & 3R 39 farstedt & g7ed < @ 91 difSat arare giv o aTe, gfetd A géd Siiw Y& &t NHRC = 1 foan el g ased

I (NHRC) 7 ft 39 "ea1 R 93 forar g1 NHRC & daw [Oies st = dieret Hifsar wr dfifsat R fovar aiik ohgt ik wefism
AT IR HA ot § SR St FAder STt fohy 81 gfetd 7 foids a1epR 3fR HeretTel 31gR & el ARl ok gar srawret & Jsi
eRTST & TEd Y ot fohdT &1 g1 dferell sl FARTAR o foram man &, Srafes fifeat & fow @ gar ol Y ugam aRw S 6 s gt &
3R 31t i ST e <@ B
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Home f@uame e

3 Feal ol Uis W g TS SATGT S1eT, Thel 7T & aoi- R I3 g8 i
by Tarun choudhary July 12, 2026 in e, fgame

fRYHeT | Tpet ST aTet a<at & TRY STl Ao e TFa & SifRTaent ofik fasivst Y oz & fofar Siars Siredt w8t &1 orar frem s 3
39 fer # ehaH ISTd §U Thel ST o gt ol Aehe W [Adr STRY fehw &1 et f1wret & 3u (Aderes Tpet fam (Areafies) A fSiet <& @it
TWHRY 3R ST e & gemramt ok gearearae! Sl amasr fau § fos fohelt oft femeff & st o o1 ao 39 ik ao &
10 ufaerd @ arfdes &1 g1 anfgul

frem faumT 7 g8 e fAeradl 3k 3w ok @ i smesen & are SR fohw €1 faumT ant ehgr & fob ety 59 g &t ifikar @
o] &R, s faenfefal ur srmaeae atet 4 U3 3k Ieh! eifver dgd R ufdegel 3R A 811

THI-TIRUf § B1T dgaTd, had SIe] fohdTel gt T Biift

SR 3 # fermerat @ ohgt T @ 6 3 erut Trg-aiiRoft 39 ueR duR &, S Renfefal @t ufafes dae st R s & g
1T GEdch 3R Hifoat gt Tt -t US| Wheil ot Fg +ft ghifeaa e & Ader fig g & 6 v sifaRem favard, wiftat ok s
STGLTeh AT 3710 ST H ctepr T 3¢ | fA9TT a1 AT ¢ fob afe AT &hY ugTs & SIgER Y&ieh bl SUINT gHTT dl &hel &7 &1 ot
3T 31T HH R | ML H AFT AFAHR HRINT (TTITSRT) hY 3R T Tpet &1 & Tdte & SIRY fen-fden o1 g avg urer s
& forg off srgr mar @1 fAmT 7 oft fQenerat @ g7 fAden ot Mafia sgawn o1 e a7 w sk Rar @1

woft et @ it T aprdaé R

3u Qs whet fem (Areafiies), fSe fRimerm 3 goft arert oik fASh fenert ot Aden o1 dcprer uter= giAfead o= &t wer &1 a1y
&1, 3 37T S SUTe H i 718 PhRaTs i TaRM b RUTE (TER) FafiRa urey § aa a7 & iR famT &t 9o+ & e g

T §l
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Himachal Pradesh News Education

ferTaer & TRPRY 3R AT Whetl Y Thet AT T Io HH PR & e, TSR oft girft sifard
fediaeTs 3%k A8 11 « 18 Hours Ago * 1 Min Read

fover farem A fenfefay & Tpet ST T aot= S IR goi & 10 ufdrd de Hiffd @ & fAder S fhe €1 SRRy ik [t
farererat et Twg-aRof # sraeaes Sqcra A, dhael S fehdTel o ht SawT R e dT el & HFUTe hl hRdTs
faié Puffa Twa & fomr @t S & g wermn &)

fovgeT
el T & oI ol diehs ST gU ¢ faer-Fder

Thel ST aTet faenfefat & 9t Tt A1 ol AR e T & gt iR e fAdwst grr Ridr cvad 6t sl @) &1 gt @bt e &
@ gy forer fer & Su e wpat e (Hreafids) 3 et & |t avaprt ok Fsh Rermerat & wemmar gd gearearaeh! & 98
fAder SR TR €1 3mder & SR foreht oft fAremeff & wpet a1 o1 aoT= 3Weh eMRIRes awie & 10 ufdera 9 31fdes =8l g anfgy faem
famT = T foma & foh 371 (e o1 Igea faenfal W srrasaes Qarfties et &H e ok 3h! ARiRkes Tgd <l gram gifsaa
T g1 famT 2 gaman & ag fAofa ura fRQeral sik S ©@R @ e fRden & sur w forar mar g1

Gr-arioft & seerra e s fohaT SITQ & &1 aei

fRver faremm 3 woft fererat @t fAder o & fh 3 srot wra-aTRuft (ergw ¢en) 59 UaR AR &, e fenfai ot wfafew dhaer st
f&=1 ueTd & folw amasaes gEadh iR it &t Whel o US| |1 & [Aaner ag ft gRfead & fa o sifaRe fhard, wifaar sik
3 AT AT U T H AeRr T S| fAHIT BT AT & 6 afe afes fR1eror shriehd & SrgER Yedeh! ot ST fokam STTee, ot
Thol ST T auld @ A e ofk faenfefa or sifafver ster =gt g

TR & feem-fAde o ute oft srffemt

ST SmeeT # faererat dt TER AFaTfdeR SN (TTTSTREY) GRT Wpd a7 & Tae A SRt feen-fden e qof araw gifead &t &
forg oft orgr mar &1 T 3 e Rar € 5 s vmaemi ot et Y Rafta coawen o1 e g9 sie, arfes ot ot & v v
T SR GRI&T sgaet ar gl |eh| 39 faenfefat & Ty d@reror & qry-ary farerdl # Ruffka Aren! @1 arer +f gRfea femar
ST FR |

ferererat @ At 71§ verer e Rutd
3U fAqereh Whet fAer (Areafies), fSia e 3 Feft @it oik fAsh fAamerat et g Aden o1 dchiel gTa & rer gAfead e at

HET &1 TS AT Bl TG & FUTA H hl 7S HRATS ! TRM eop RUIE (TERMR) Reiia urea & aa 997 & Hfiar A9 &t dom
& fAger oft SRt fobw 1w €, anfes gt [emerat & 51 faen-fAder & ure fohar=aa= &Y gefter 6t s |
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ETV Bharat / state
Whel T & Fea ST TR T, BT o goi= T 10% J SITST Tl ghTT &
fver faream A Toft wett ot Fcer f3am & o 3 IoTW 7T whaHT it garM R +ff T7a R Fwrafea &t 9.

By ETV Bharat Himachal Pradesh Team
Published : July 12, 2026 at 3:26 PM IST

fovge: e fer & aveprt 3R ST Whell # ue aret fAenfefat & forg wgd wt @eR . sr=al & Tpel 371 T JedT ao od T &
i a1 farr a1 gom e, ara fver fasmT 2 & visfiRar & o gu o+t wepett & forw 7 Fder St fohg €. fam 3 woe o & 15 fomeht
ot femeff & Tpet T 1 IO ST ARG gor o 10 Ufderd & 3ifdes T8l g1 a1feQ. 39k T gt Gt Wl ol 31 FAder a1 gid

e ot 3R a1 gag § ars Rl (ATR) S & 3mesr oy g €.

CTSH-¢IeT | ST BT SGelTd

3u fAderen et fRAen (wreafies), fSer fAwer i ok & SIRY e 7 gt 11 g fohb aoft et aiik fAsh ferera sro+it erga-2aet g9
TRE IR W, foad fenffai et ufafe shaet 3¢ faT ugre S aret fawat &t gEadh ok siftai &t Whet o ug. srTasaes fhdrd,
pifot SR 3= Tt S H @ @ 9 & AT off Wl ot ST HaH IM B

TQgaRET & fen-fFden & givm arere

fRver faremr 3 woft fererat &t i AFaTfdeR ST (NHRC) &t 3R & Tt a1 & ot ol eiehe ST faem-fAden &1 gfft avg ute

A & (A3 o &, favmT a1 w1 & 16 9 St a1 areat & emkifen faer, dig ol g1 ofiR WaTed W AGRIcS U9 3T Jehd 6.
zafelv 39 fawg &t 1iefiRar @ & i Sevd 8.

el @ AR TS g Ruté
forer famT 3 oft et ot Fder faan € 16 3 A9 sndert & Ut & foig 31T Y et S garm ¢ Rale (ATR) FefRa uea & aa

I & HiaR praferd a A6, 9T = we forar & 1o 71 M o1 uwreht ureaw gfAfead foar sirgm, arfes faenffa 6t srmasaen
LRI gt & Wgd e Tk 3R 3k dgar @y duT 997 faem & fog gRiad Sterfoies ardraror dur forar i |<h.


https://www.etvbharat.com/hi/state/shimla-school-bag-weight-guidelines-10-percent-student-body-weight-government-private-schools-hps26071202613
https://www.etvbharat.com/hi/state/shimla-school-bag-weight-guidelines-10-percent-student-body-weight-government-private-schools-hps26071202613
https://www.etvbharat.com/hi/state/shimla-school-bag-weight-guidelines-10-percent-student-body-weight-government-private-schools-hps26071202613

Navbharat Times, Online News, 13/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION
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bittu-dares-makers-bjp-igbal-singh-lalpura-said-stay-in-
limit/articleshow/132354198.cms

hindi Newsstatepunjab and haryanaChandigarhDiljit Dosanjh Satluj Political Storm Ravneet Singh Bittu Dares
Makers Bjp Igbal Singh Lalpura Said Stay In Limit

feeTsitd giaist ht HdggsT W gt f8g fag ol aif, st BJP ~aT efierqRT = et feifie & <gl, e f@area
Curated by: 21fY {8 | FTavRderg=d.aiH+13 Jul 2026, 6:15 am IST

efd 3R s UTAfET Ssdiet & dhefla rsg Hait 2aiia &g fog = Serdd i @rerT &t araifues ddegst' & dehd ot gHIdT €t 3511 et
f3 & doira & 25,000 Al & AT 81 a1 R-Brf aich F 3ifd TwhR g M & grat & g gEardsit Ted ok TRaRY Repts
feamg

YENTE : USTTe | fereiid qigt <l fthed Taqsl IR [Tt [darg @st g a1 81 ASideh IS % gl T8 | AT 31 961 foh
ARG ST GTef & 8 A3t & & Yeh, Schalet 8 alleTqRr = dhefty #it ¥a-id g fag ot 7ot gg o wg &t <Adiral &t 81 5a& uer
TeAd & foh fetofia Siaist &t et Taqs’ R uTdl o o Y e AT FahTS A a2l §1 59 Widwifieh faars & gard fig & 38
A € g3 oI S faanfad fthed & 39 a1d &t I af off 36 3rsa A Suare & 3R # 25,000 =T 21t &1 gu=md e fawar
T |

el HAt 3 39 U I YFIHTA H hal foh SR gl ot 25,000... [ 1ATd 2rafl Y 3614 a1 I &, 3R I8 31 19 &, d 3¢ a8 fole
39eh A fe@mt =1fgel 25,000 df BIfST, # at ehgar g feb 5,000 a1 Se1 ot & #ifgar & am, Sra aiT & dH 3R Gofta i ar
g8 hid J 9T e

ATAYRT 3 3 312 bl @RS e faar

ATAYRT = gt foh gR fohedt ot srurt T # g1 @nfgy | Sie srdd @rerT (919 1R I8 fthew amenRd 8) A 25,000 @l & Tie g1 &
SR # 1 o1 off, At IR weh Haer fam ami 59 ara Y gfe gt Arenfier smihT (NHRC) 3 6 oft | anR fag @nfew &t @8 et =nfey,
dt 3 28 NHRC & & Tahd 81

ATYRT, STt TR gferd TaT (IPS) & qd SHfIRT 8, 3 o gierw srfdemRal & mfia § Sela iR duer & dewl & 919 5
g18Y & At # el Ad1 s &g fHevmaret st IRt fohar o1 'aaqst' et 2022 # S¥R 1S & uTd |l T o971 39
JTRATAR 3 S[el18 bl OTT WiewhiH ZEES W Reftat fovar mami &Y i3 a1g, wiew i = 38 ger faar 3k ohet fh 3 g ehed W faar

R T B

Feid fdE & Ui 7 IoT9 gared

USTTE & AR 1Y Gl §3id g & did fag 3 g fafed sam o ger1 o 3rR g sricheT fath siarst ar eRiy wr aenid g, at 59 T
=7 Rfagie dea & R wR =il feaman mar? e2fet &t ag =il 98} aaran man 6 ag T ) sifaq <=1lRies thae 9 uedh dR R
e e 4 &7

USTe gfeld & sfelar @t f3ur ot 3tRig
HHATAHR hrRichdl WIeRT T 3UERUT 31 37T, 1995 hl F37d &g <l gm & Ui fa arq & foram mam o1 3R 918 | I9eh! gt
<t g ot fog = fohewr & U1 & T et <R b 31eT e ik gfar gerait ol gt der et R oft Farer 3a1¢1 314 ot b
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rerar & arer R RN faama maAT? STTdeRdTe § de aret UsTa Yferd o STaTT, GRE Jal R SHfied JgigR ANRET & R Sfeia dt
A Thch I Q@ TAT?

HiUd o gd o IR o Hige f4g = e fob g7 geft 3 gt 3k Haeres sural W faeR st difes gg gifead fbar S ad fob
<21 o A Qfagiiaes dedt ot erd dRich @ der 7 fobar SITQ | fog siisid) & enfirer g1 g & 8fk 2024 &1 wliehe™T gHTa gRA o Sras[e
32 Shedla Hfrte & o il s ma o

farg 3 o o fopelt oft fieR fherwant ot faTied stichst @i fmT Faer & T ST 3idgrd i dig--HRig &1 fAHR T8l ¢
3517 gl foh TSt A SiTdicharg & SR # Tgd WY hied gehts & | &= T8 Yifed = 3R a1e fohu S 1 §ehaR & - |Te I8! &,
e 1 faaryRT go o gl
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DD Bar Murder Case : [ogqR # gferd a9 & &fae gadh 6l g1 AHe # NHRC &, SRRT AaR SR

By Amit Kumar Edited By: Sanjeev Kumar
Updated: Sun, 12 Jul 2026 09:59 PM (IST)

SRR # Yferd et His[arft # gU STeldn g4t A farig) &g &t Hid el ATHe IR AT-E@eR ST (NHRC) deh Ugd T 8

SIVRUT HaTaaTdT, SHGYR | fAgyR a1 &= # gferd & Hisah # &F gael R gU STl g9t 3R 16 A eheoft 41 TRIIdhe gar
fSiemmeaer fgwig) g & Hid o1 e e ISR AFET@eR $IRT (NHRC) I Ugd T 8

JTINT A 58 AT H GRR AR @l 3rfaenrRes dR 0 TiehR ehed gU START HE&dT 15568/IN/2026 STRY &R & g1 SIRINT A fR1ehrad
T B T YR v §U 39 S 2t ufska & fow & o forar &1

gfery ht Hisjerit & srgese-21 ol Sevie
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